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| 12042402 Heard Mr, UsKo.Nair, learned counsel
r‘ﬂ"’;",f'-}“'f‘?‘”"" R “‘"‘ 'fFor the applicant.
C ?" i“".};-; 5(\/ ( 1) \bti '
vide if”’f}/;'/)'% h Y éﬁ ‘, The application is admitted, Call
Dated ....?Hn oo lU‘bL’ - 'for ths rdcdrds, '
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f.v‘ *g., ’ : { I,Pg;\;egzt‘w ; Penc&en».y af this application shal}
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Qeho 44 ibf 2002

) &vz_’\uu TZR—PO)/F g ; o ‘F
’\/ ' Serxice iz zeupkeked. e mpnmux pt ko
Zr . stxs
KyYez | _
3044402 - Service is completed. The Respondents

are yet to file the written statement.
.-Mr-.J.L.Sarkar lezrned counsel for the
Nb o en gF ket respondents prays for time to file written
Wn been Asteod " statement. Prayer is allowed. List on
‘ ' 29.5.02 for orders.
\

X856, Vice-=Chai rman

im

SRR P
”59.5.52 3N::a uritten statemant is forthcoming.
' Mr, ;S Sarma ‘léarned counsel appearin on
behaif‘ of Mr. JeL. Sarkar, learnad counsel
ST e the respcndents again prayed for time
f‘or hlxng writtan statement. Prayer is
4 ‘allowed, List again on 27.6.,2002 for

written statement,

Vice=Chairman

mb B .
No Wle km Yoot | | 27,6402 | ; . List on 31.’74.02 to enable the
Inleof ) , | respondents to-file written statements

o T g v
ﬂ——’ . . «. ‘Member (/\9&”\ ) ice=Chairman

3002 B »
. - : v - 1lm oA ) . 1? vf
T 3147402

No written statement 80 . far filed.

List again on 28.8,2002 to enable the

,.Resyondents to fiie written statement, if
anye.
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Writﬁen staﬁement has not been
filed, List on 19.5.02 to enable the .
ireSpondents to file written statement.
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i 1949402 ;’ The Respondents are yet to file
- i
written statement ,though time qunt ed.
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! g None appears for the Rospondents. Fur-
oo N ; l t.hor four weeks time is allowed to the

. T , ; ' :
No wathen stodewaink | } Respondent to file written statement

' as a last chance, -

: I ' List on 7.11,02 for orders.,
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No written statement sb far filed. .

There is no representation from the

Respondents. We have 1are:ady granted

: ! several adjournment to the Respondents

«Nb - WThow &W-QMM for filing of the written statement. The
th M% %W case-may now be listed for hearing on

!_4,12.02.
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Dat 2

“Order of the Tribunal _'””““gk_wf

e

' 4.12.02

pg

16.12.02

mb
7.1.2003

14.2.2003

nkm

i ¢ 2
T

Heard Mr U.K.Nair, learned counsel "

| for the applicant at length. None appears
{ for the respondénts.

List again on 16.12.02 for hearing.
q . :

Vice~Chairman

§A ' h/f\\;//’\J_
%IMembe%AL\QOf“\7ﬂ ’

A\

The matter may be listed Before

©. 1the Singlé Bench instead of Division
{ Bench. The case is adjourned and posted
{on 7.1.2003 for hearing.

Vigs=Chairman

Miss U.Das, learned counsel |
appearing on behalf of ¥lig Mr., U.K. Nair,
learned counsel for the applicants makes
ggrequest for adjournment of the case., It

|'is stated that!Mr. U.K. Nair, learned
:counsel for the applicants is out of

station. None appears ¢ for the LEA o ndsym

| respondents, Prayer is alluwed, List
| @gain on 14.2.32003 for hearing.

b b

Mr S. Sarma, learned counsel, has
made a prayer for adjournment on behalf
of Mr B.K. Sharma, learned Railway

Counsel. Prayef allowed. List it for

L

Vice-Chairman:

hearing on 28.3.03.
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Note of The

,\0‘ S | o \‘\ B
X 28.3.03 The matter is 1lsteo for nearlng L
' i
today. It appears that responoents,dld "
: ‘ T ) . g |
. . not file any written statement. Mr -
| ~ M.Sarma, learned counsel appearing for
the respondents stated that he has
) been recently engaged in this case and
he wants to go through the case. Mr
3 U.K.Coswami, learned counsel for the
O2clere M - 2&faﬁ2 1 applicant stated that a - copy has
N A Py _
C”mwm«eryled JShd V& already been served =~ on the
9:H’aﬁwvaﬁk4v‘ ' G -
;2//4 ; respondents. : L - anothex
'%q@» 1 ' ] Let the appllcant furﬁiéhcd“/copy
: of the appllcatlon to Dr M.Sarma in
course of the aay to enable Dr ‘sarma
to obtain necessary instruction.
List on 1.5.2003 for nearlng. in
the meantime 'Dr Sarma may oObtain
necessary instruction on the matter.
_ ' y v
T : Vice-Chairman
.- C | pg : ;
1 1.5.2003 . . Heard counsel for the parties.
I : Judgment delivered in open Court, kept
£ . R | .. | 4in separate sheets.,
| The application is &disposed of
... Y in terms of the order, No order as to
'S vl B / costs? ,
99,5 2% ' - : ‘ A : Vice=Chairian
6‘77 (DA/&‘ W f!ﬁ\p.v" Ji‘m :
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j QENTRAL AUMINISTRATIVE TRIBUNAL

1 GUWAHATI BENCH
: E‘ / RXfK. No.44 of 2002 xx&
L

‘; DA.LtO OF D CISION l:§:29933ov_oooo_c

ﬁf. §hriesur$n,R@m9h ary.& 16 Qthers., , . . . . .APPLICANT(S).

: A

| i
| o;l o qu‘UéK:Nair & Ms %UQDaS % o o o ° ° a o e v o ° ADVOCA’PE FOR THE

i APPLICANT(S).

i | - VERSUS -
|
|

.RESPONDENT(S) ,»

. { . Unjon of Tpdia & Others. . . . . . ..,
i
. . . Dr,M,Cc,sarma, Rly.Standing counsel. . ., ., ADVOCATE FOR TH%
.i | RESPONDENT (S),
|
THE %ON‘BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE
; I
1. £ethcr Reporters Of local papers may be allowed to see
the judgment ?
24/ T % be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the ARVA
}J?dgment ? '
4. Whether the judgment is to be circulated to the other

Judgment delivered by Ho*ble vVice-Chairman.

' Benches ?




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.44 of 2002.
Date of Order : This the 1lst Day of May, 2003.

THE HON'BLE MR JUSTICE D..CHOWDHURY, VICE CHAIRMAN.

1. Shri Suren Ramchiary

2. Sri Ratan Boro
3. Sri Mizing Brahma

4. Sri Rajit Brahma

5. Sri Jaidev Swargiary
6. Sri Naren Ch. Basumatary

7. Sri Raj Kumar Mandal
8. Sri Biren Baishya

9. Sri Angat Das

10. Sri Radha Shyam Mandal
11. Sri Monilal Nurzary
12. Sri Swargo Boro

13. Sri Ramesh Ch. Boro
14. Sri Biren Baishya

15. Sri Jogendra Pasi
16. Sri Ramjit Das
17. Sri Naren Ch. Boro

All Ex-Casual Labourers in the Alipurduar
Division, N.F.Railway. . « o Applicants.

BY Advocates Mr.U.K.Nair & Ms.U.Das.
- Versus -

1. The Union of India

Regresented bﬁ the General Manager
N.F.Railway, Maligaon, Guwahati=-11l.

2. The General Manager (Construction)
N.F.Railway, Maligaon, Guwahati-11.

3. The Divisional Railway Manager (P)
Alipurduar Division, N.F.Railways
Alipurduar. « « « o Respondents.

Dr.M.C.Sarma, Rly.Standing Counsel.
«H RD ER
CHOWDHURY J.(V.C.):

The applicants are 17 in number, who are the
Ex-Casual labourer in Alipurduar Division, N.F.Railways.

Since the cause of action as well as reliefs sought

for are same and similar, the applicants were granted

leave to espouse their cause by one single apglicat%on
in terms of the rule 4(5)(a) of the Central Administrative

Tribunal (Procedure) Rules, 1987.

1. In this application the applicants sought for
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directions to the General Manager, N.F.Railway, Maligaon

to issue necessary approval towards engagement of

the applicants made on after 1.1.1981 and also to
confer the benfits to them as casual 1labourers under

the rules and thereafter regularise their appointment
to fill up the backlog vacancies meant for Scheduled

Tribe candidates. In this application the applicants
claimed that they belonged to the protected clasé
of persons 1listed, as Scheduled Tribe and Scheduled

who were
caste/entitled for the constitutional guarrantee provided

by the Constitution. 'It was also pleaded that the
applicants, on being selected, were engaged as casual

labourer and were continuing .as such. They completed

the requisite number of working days, entitled for
conferment of temporary status. However, instead of
regularising their services, they were terminated

prior to 1981. The applicants also referred to steps
taken by the Railway authority to fill up the reserve

vacancies by way of a Special Recruitment Drive vide
circular dated 13.02.1995. Mr.U.K.Nair, learned counsel
for the applicants, invited my attention to
the communication No.6/37/2000-Gen/01 dated 26.4.2001
sent by the Director of National Commission for Scheduled
Castes & Scheduled Tribes, State Office, Guwahati,
Govt. of India addreésed to the General Manager (P),
N.F.Railway and stated that in the aforementioned
list of 120 ex.casual labourers, were forwarded
by DRM(P)/APDJ to GM/Com/MLG for 'verificéﬁion vide
endorsement dated 10.7.1995, the name of the applicants
also appeared. But their names are not yet approved,

by the authority and till now no action has been taken
for their abosorption.

2. Dr.M.C.Sarma, learned Standing counsel appearing

for the Railways, however, stated that in the absence

of necessary instruction, he 1is not in a position

+to assist the Court on the factual matter. Dr.Sarma,

however, stated that the Railway authority in terms

Contd./3
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of the policy made all endeavour to regularise‘ the
persons included in the reserve vacancies as per
law. Dr.Sarma submitted that in this caée also the
authority might have taken the necessary steps as

per law.

3. I have given my anxious consideration on

the matter. The policy of recruitment of the 1listed
class is not in dispute. Dr.Sarma, however, stated

that the claim of the applicants need to be scrutinised

and examined and' without that no steps can be taken.
Mr.U.K.Nair, learned counsel for the applicants, on
the other hand, placed before me the judgment and
order rendered by this Tribunal in 0.A.79 of 1996
disposed on 11.1.1999.

Considering all the facts and circumstances
of the case, I am of the opinion that ends of Jjustice
will be met, if a direction is issued to these applicants
to submit individual represeﬂtations before the authority.
Accordingly, the applicants are directed to submit
individual répresentations Before the authority narrating
their - grievences within a period of one month froﬁ
the date of receipt of the ordef. If such representation
is made. within the time prescribed, the respondents
shall examine the respective cases and scrutinise
and verify their claims. If +the applicants fulfil.
the requirement, the éuthority shall consider their
case for abosorption against available vacancies as
per law. It 1is expected that the authority shall take
all the necessary steps for expeditious disposal of
he matter and shall complete the process within three
months from the receipt of the representations. While
considering the claims of these applicants the respondents
authority shall also take into consideration the memorandum
No.E/227/RC SV(E) AP dated 21.4.2000 issued by the

Divisional Railway Manager(P)APDJ, N.F.Railway, whereby
the authority approved the result of the screening test

Contd./4
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in view of the policy decisions of the Govt. of India.

Subject to the observations made above, the

application stands disposed.

There shall, however, be no order as to costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN
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»nawesRespondents

INDEX

PAGE_NDS.

i
i
h‘ 1 -

] ”~

V LA

J -

K Sd @
L

i 4.

h

4 b= S
3 b
|

T A
oB.
’

BN 1‘}‘
S & S
b

{

“:

L

|

3

{

i

]

|

J

|

i

1

Application

Varification

Anne xura

Annaxure

Annaxure
Annaxure
Annexures
annmaxunre
Annsrure

Annexure

Annexurs

e L T

-1
-
- X
-4

!
o

- 9

i
~

1 te 1§
16 |
1% 1%
1
26
24
22
23 -2¢
2F 2%

29
30

Filed byt ,/faédKJh-jéfﬁVS

Advocate



hf"““

THE CENTRAL ADMINISTRATIVE TRIBUNAL : SUWAHATI BENCH

Piwv

AT SLUKAHATI

<

Fedad \‘“Zr/s
te fM\bu&yj(A\

Tha Qf@L&n»mw

/Wﬁlam
L 4lzlozn

002

BETWEENM
Shri Suren Raméhiary,
Sri Ratan Boro,
Eri Mizing Brahma,
Bri Rajit Brahma,
Bri Jaiﬁev.Swargiary,
Sri pMaraen Ch. Eaaumatary,

Sri Raj Kumar Mandal,

' Sri Biren Baishya,

Sri Angat Das,

Eri Radhg Shyam Mandal,
Sri Mbnilal Nurzary,
Sri Smargo Bora,

Sri Ramssh Oh Boro,

8ri Pirsn Balshya,

gri Jogendra Pasi, '

CBri Ramiit Dasy

Sri Maren Ch Boro,

o 4h

Uk//

Ex~Casual Labourers in the Alipurduar

imion, M. F. Railway.

Contd. .P/~



~ s APPLICANTS
~VERGLIE~

t. The Union of India, '
represanted by the Senaral Manager,

N.F. Railway, Maligaon, Bumahati-i1.

<y The Baneral Manager ( Construction:,

M. F. Railway, Maligaon, Buwahati -11.

Fs The Divisional Railway Manager (P},
Alipurduar Rivision, N.F. Railways,

Alipurduar,

» +REBPONDENTS

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER ASAINST WHICH THE

APPLICATION IE MADE:

The instant application is not diremcted

v

againat any particular Order, but is directad against

the inaction on tha part of the Respondents in considep-—

ing the cases aof the applizants for absorption against

Gr. D post and in also danying to them their dus

benafits for ¢the service randared by them as Casual

Labourers. The application iz also directed against the
apathy shown by tha Respondents in not granting sx-post
facto approval to their appainbméntm 4% gasual  labour-

ars. whils granting the same to similarly situated

C’:’ntdn np/_

-
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persons, thareaby discriminating against the applicants.

& JURISDICTION OF THE TRIBUNAL:

The applicant declares that the @ subject
matter of the application i within the jurisdiction of
this Hon'ble Tribunal.

T, LIMITATION:

‘ The applicant furfher declares that the
application is filed wishin the limitation periﬁﬁ pra-
srpribed under Section 21 of the Adéiniﬁtrative Tribunal

Act, 1983.

4. . FARTS OF THE CASE:
Gak; . That the applicants are citizens af India and
permanent residents in the State of Assamn and as sutizh

they are antitled to all the righta, protections and

privileges guaranteed under the Constitution of India.

The applicants belong to the Scheduled Caste and Sched-
uled Tribe Community and as such are entitled to the
Epecial privilegeas guaranteed undar the Constitution of

india & the laws framed thersunder.

The applicants are all Ex~Casual Labourers.

Cand  their grievances, sub ject matter and the relief

sought  for in this application are similar in nature.
Th&vefbra,“the_applicantg crave leave of this Homn ‘ble

Court to allow them to join together in & single pebti-

tion, . invoking its power under Rule 4(5)  (a) of the

Contds P/~
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Lentral _;Aﬁminiﬁtrativa Tribunal { FProcedurs }
Risles, 17E7.
4.2 That the applicanta on being selected were

engaged by the'ﬂesnﬁndentg as Casual Mazdoors.The appli~
cants joined their duties on various dates and diﬁ;
chargad - the re%punsibilitieg gntrusted on them to ﬁha
best of theiv ability and without hlemiéh to any guater,
During their service under the Respondents , the appli-
cants completad the reguisite numbers of working days
for being entitled to the benefit of Temporary @ status

as well as other benefits admissible under the lae.

4.3 That the applicants who belonging to the most,

gconomically backward sections of the society discharged
their dutiss under the Respondents without any blemiﬁh
and from the earning so derived by them , they some how
managed to maintained their families. Poised thus the
applicants were discharged from their respective servic-
pg, on different dates by khevﬁe%pandents._The appli~
cants who were pot in the know how about their rights
and the protections available ' to them against thg
arbitrary action on the part of the Respondents, could
not protest agaiﬂﬁt,tﬁe'aame;,The modus operandi adopted
hy the Respondents was that the applicants were verbally
askad not  to come to work and no written ordsr warsa
imsued in  this connection. Even after discharge from

Ctheir services, the applicants continued to serve under

the Respondents.

ccntdn IP/"'
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4.4 . That  vour applicants state that a procedure

, , , Ly , . . ,
is  in vouge in the Railways whersin a live Registaer is

maintained incorporating therein the names of all casual

Mazdoors in “order of seniorifty. MNames “pf dischargad

eamployess also  find place in the said register and

future - vacancies in Grade-D pOsts are filled, ugp from
this live Register and the persons whose names TfTigure

in the said  Register is to be given preference,

4.5 . That your applicants state that wupon pres-—
sure being | mounted upon the Respondents by various

organisations engaged in fighting for tﬁe rights of the

Capplicants  and the repeated pleas made by a few of the

applicants and similarly " situated persons, the respon-

‘dents in order tg clear the back log of SC/8T in Broup

o a special recruitment drive was injtiated. A list

af 120 Numbers of persons were prepated basing upon the

applications  received from the individual candidates.

In the said list the service particulars of the persons

Cconcernsd  were also furnished. The names of the appli-

cants figures at Sl.Mos. 61, .73, B3, 2, 95, 97, 101,108,

163, 104, 108, 110, 111, 23, 114 115 and»‘&?, Mare
perusal of the statement annexed hereto showing_'the
service particulars of the applicants and their position

in the said list of 120 persons would go to  show that

the applicants had the requisite number afﬂmorking_days‘

entitling them to thes benefits of Temporary status and

regularisation.

Contd. .P/~
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by the said persons, the office of the

L & 317 .3

A copy of the statement is annexed

S hereto as Annexure -~ 1.

The applicant craves leave of this Hon'-
ble Tribunal to produce a copy of the
Csaid list of 120 persons Aas and  whean

raguired by this Hon'ble Tribunal.

limt, it was noticed that 5é& Nos. of Ex—~Casual labcureés

whose name figured in the said list balonged to  the

Construction Organisation and as such the Respondent

No.3  vide his letter dated 13.2.99% requested the Re-

spondent No.2 Yo furnish necessary information, as per

- the formal prescribed therein, 3% regards the said »56

Nozm. of Ex-Dasual Labourars,io snable consideration of

cases against the SC/8T backlog vacancies . Be it

A

“4.h That on compilation of the above mentioned

stated hera that amongat the said 56 persons, Names of

most uf;the'alﬁu,figured.

A copy of the letter dated 13.2.95 is

annexed herato as Annexure — 2.

tion of the records pertaining to the service rendered

Respondent No.2

vide letter under Memo Mo« E/B?/CQN/(BQ/QT) dated

- Contd. P/

4.7 “That after verification and cross verifica~



. 24.4.95, confirmed the service particulars of all the

f;;cateﬁ in the enclosed state. As regards the General

pergon referred to it ,which includes the applicants..

LA copy of the said letter dated 24.4.95 is

annexad hereto as Annelure — S« .

4.8 ‘That after the aforesaid development, = the

affice of the Respondent No.2 vide letter dated 4.8.95

adidressed to the DRM(P}, APDJ furnished the full service

particulars of the ex-casual labourers (8T/80) as indi-

Manager’'s approval ,it was stated that the gase was

under scrubiny.

A copy of the letter dated 4.8.95 is annaxed

hereato as Annexurs - 4.

4.9 That the applicants state that their names

figure amongst the 120 Nos of persons in the said list

';faad the services of the applicants who worked  in  the

Construction Organisation having also heen approved
they were under the legitimate expectation that neces—
HATY approval of the BGeneral ﬁanager; N.F. Railways
would be obtained as regards their imitial appointment.

The Respondent Mo.3 vide his letter dated B.8.95 re-

- gquested the Respondent No.2 to obtain personal approval

of the B.M., NM.F. Railway as regards the Ex—-Dasual

Labourers wha served in the Construction Organisation.

Cﬂﬁtd- np/”
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: ﬁ A copy of the said letter dated B.B.93 is
1 I - annexad hereto | as Annexures-— 5.
[ ! .
1 s
-
.
AEREE TR 1S That after confirmation of @ their service
g,:! particulars , the only hindrance in reéulariaation of
éaﬁ_ their services was the apprmﬁal ( Ex~post facto) of  the
i % N )

’ situated like the applicants i.e. persons engaged on  or

-“Lfafter_lﬁi.Bi._The;serviaea_mf persons similarly situated

W like the applicants having been granted Ex-—post  facto

w%apprcvalf thers axiated no any earthly reason | for not
I accarding the mame to the applicants and for abamrbing-
'ﬁvthem Cagairst | the - yaranciss available  in  Grade AR+

i posts. Be .i% stated here that sufficient number of

‘;M;vaaancie%;exiﬁthunﬂer the neapundentﬁvagainﬁt'which_ the,

| applicants can be eaisly accomodated.

|
Choalit _That your applicants state that the  Respon—

g gents having utilised their services, now can not  deny

1
;i'tm;themwthair”due,aervice penafits. It is nat understood
q ’

; as  to why a differential treatment is being meted out

ﬂ”tm;the,applicantﬁ.agiregardﬁ grant of approval (o thair

1]initia1 appointmant. The limt wherein the names of the

Tapplicants  figure having been verified and the service

particulars of the candidates having besn stated to be

I @.M. , M.JF. Railways. At the relevant point of time Ex-

 ;L_pm5t facto approval wmas accorded $o  persons aimilarly..
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contirmed , there exists no any reason for not granting

thg;due]benefits to the applicants.

4,12 . That against the back drop of the said facts,

o tew of the applicants & along with few other éimilarly

situated persons approached this Hon'ble Tribuhal by

way of an 0.A, being 0.4. No. 79/%4 interalia praying.

for a direction for their absorption against the back

log vacancies available for 8C/5T Candidates. fhia

Hon‘ble Tribunal upton hearing the parties was pleased &o

‘dispose  of the said original application with a direc~

tion to the Respondents to consider the case of the
applicants =, and to take a decision as regards their

appointment within the time limit specified therein.

N

s annexed hereto as Annexures— &.°

54113\ ; That your applicant stabtes that the appli-

f:cants in 0.8, 99/%9% praferrad répresentatiang as direct-

ed but the samé wefe not attended to. The Re3pondents in
the month of December, 1999 issued call letters to
parsons wsimilarly situated like the applicants on pick

and choose basis from the said list of 120 persons and

Cowfase service records were verified and confirmed for
cattending a Boreening for absarption against Broup D
Cposts.  But the applicants whose names aleso  figured in

o the said list were not issued with any call letters and

Contd. P/~

LA copy  of the ordar dated 11.1.99
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SwEre  kapt  in dark about the said process. The whole

Buercise was carried out behind the back af the appli~

cants.

4.14 . That your applicant states that the 49 per-
csans who  were called for screening,wers  selected for,
appointment against Grade "D’ posts. This aspect of the
matber would be clear from mere perusal of the ~mamoaran-

-ﬂum_dated 21.4,00 issued by the Respondent No.J . Be it

. stated here that amongst tha persons so0 selected in

addition to beloanging to the list af 120 persons, fig-
ured in the list of 56 persons whose names wers forward-

ed to the Respondent No.2 for verification of their

. Usgrvice recovids.

A copy of the said letter dated 21.4.2000

iz annexed hereto as Annexure = 7.

4.15 © That your applicant states that the persons

sereensad and selected vide Annexure -~ 7 memorandum

5 dated  21.4.2000 have been appointed against vacancies

available in Group "D’ posts and for this necessary post

© facto capproval was  also granted by the 6G.M. , N.F.

Railways. Put the applicants who were similarly situated

Cwevre  deprived of this benefit., In the event the  appli-

gants were also called fdr the screening along with the
"waid persons ,there sxits no doubt that they oo would

“have been dirscted to be absorbed against the vacant

Contd,.P/-
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CBroup-IV posts.

4.1& That the applicants on coming to learn about

the;deprivaﬁian_baing meted out %o them as regards thaip

appnintmeht , . book up the matter with fhe All India

hedul ad Cagta_andeChedulad_Tribes_ Railway Employzes

S

ociation, who in turn brought the deprivation being

MBS
meted aut;tm,bhevapplicants to the National Commisaion

far S0 and 87 . The National Commission for SC/E8T  took

tar with the Railway authorities vide letter

dated 26.4.2001 and directed that necessary action be

taken _ for _appaintment of the rest of fthe candidates

(which includes the applicants y from the list of 120

Ex-ramual labourers, . Inn the said letter mention  was

made of tha appaintment of 4% persons from the said
l i'S'!:u
fa copy af the said letter dated 2h.4.21
. izm annexed herveto as ANNexure o 8.
R 17 That your applicants state that inspite of

repeated request from ALl India SC & 8Y Railway Em—

playee%,é&%mciation and the National Commission of 8C &

- 87 for doing justice to the applicants, the Respon-

dents have failed to take action for considering the

the consideration

case of the applicants in tune with

done  in Case of 49 similarly .situated persons. Due to

Contda P/~
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discriminatory athitude adopted by the Respondents the

Capplicants continue to suffer.

4,18  That pending consideration of the cases of
Téhe applicantafy;the Respondents have ilssued an Cadver—,

tisement inviting application from fraesh candidates for

vacant post of Trackman, under .a wspecial

recruitment drive for SC % 5T. A total of 595 vacancies
have been’ advertised . The applicants who are er-casual

labourers are entitled tw’pﬁeference in matters of

appuiﬁtmenty_,The’Reapondenta_mught tn first clear the

list of Ex-casuval labourers and thersafter to consider
jthe]caae”af fresh candidates.. o _;; .
| A copy of the said advertisement is
annexed hereto, as Annexure — 9.
A “o That  your applicants state that if the pro-
advertisement is

cess initiated vide the Annexure -9

paken to its logioal conclusion and the posts are filled
:“ up, the applicants who are entitled for appaintme&t
ﬁ 'againstbaavaiiéble Grade ‘D’ post would be deprived of
? such consideration . As such the applicants pray that
_; your Lordships would be pleased to pass  an interim
v direction as has been prayed for.
e A.20 ~ That in  the event; vour _Lordships being
‘ pleased to pass an interim dirsction as has been prayed
.w_;fﬁr, the balance of convenience would he;haintaiﬁedv in

CContd..P/—
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favour of the applicants inasmuch as they are entitled
to be absorbed against the available Broup ‘D’ posts
and further no appointments have been made in  pursuance
tn the Annexure ~ 9 advertisement till date.

4,21 That this application has begen filed bonafide

for securing the ends of Jjustice.

3. »“;”GRUUNDS FOR RELIEF WITH LEGAL PROVISIONS
5.1 For.  that in any view of the matter the im~

- pugned astion on the part of the authorities in denying

to  the 'applicant their dus appointments is in clear

'ﬂfviﬂlatian of the Principles of Matural Justice in addi-

tioh to heing arbitrary, illegal and discriminatory.

labourers wnder the Respondents and their names being

“available in the live Register thay are entitle to the

benafits under the Rules and the Respondents can not

discriminate batween similariy,éituateﬂ_parﬁcm%.

5.3 ~ For that the Respondents can not take advan—

“tage of  the fact that the applicants belong to  the
lowest sbtratum of the society and their ignorance of

.their_rightav“ﬁlg,af tham being members of 5T  compunity

are sntitled ta special privileges.

"%

.8%.4 . For “that;similarlyvsituéted; persons , having

alraady been considered for appaintmant and the appli-

cants also being similarly placed cannpt bs deprived, of

Can  opportunity of consideration of their Cases for

Cbﬂtﬁ- -P/"'

2 . For “that the ~applicants bhaing echasugl ,
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regular appointment,
T For that in any view of the matter the im~

“pugned  action  on the part of the respondents is not

maintainable and the applicants are entitled ta the

reliefs ﬁrayed for .

t.. DETAILS OF REMEDIES EXHAUSTED:

The applicant declares that he has no other

© alternative and efficacious remedy except by way af

filing this application.

7.  MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE .
ANY OTHER COURT:

. The applicant further declares that no athar

application,  writ petition or suit in respect of the

subject matter of the instant application is  filed
before any other Courb, Authority or any other Bench of
the Hon'ble Tribunal nor any such  application, writ

petition or suit is pending before any aof them.

8. _ RELIEF SOUGHT FOR: .

tindar the facts  and circumstances astated

- above, the appliczant prays Cthat this application be

admitted, records be called for and notice he issued fo

'the_;Respmndentﬁv to show cause as to why the reliefs

saught for in this application should not be granted and

upon hearing the parties and on perusal of the records,

- be pleased to grant the following reliefs:

Contd..P/~
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_may be entitied to.

-

s

8.1 . To direct the Respondents to consider the cases

aof  the applicants and appoint them against the vacant

Group - D posts available for filling up SC/ET - backlog .

S vasancies,

s To direct the BGeneral Manager N.F.Raileay
Maligaon o issue necessary approval towards the ap-

pointment of the applicants.

8.3 Cost of the application. .

8.4 _ . Any other relief/ reliafs that the applicant

%, _ INTERI!M ORDER PRAYED FOR:

The applicant prays for an interim direction

to  the respondents not to fill up the vacancies agdver~

tised vide Annexure ~ 9 advertisement .

1‘3!!_'”’#‘5"“'"".'

The application is filed through Advocate.

11. PARTICULARS DF THE I.P.0.:

v 1.epone. LG ETSTSZLQt>

i) Date . ¢ 2|{L[os
iii} Payable at t Buwahati
12 LIGT OF ENCLOBURES:

A ﬁbafed in the Index.
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. - VERIFICATION
28

*,;‘;,“wShri Suren Ramchiary, aged abautA years,
NSQnHjof,S.Ramchiary,Apreﬁentiy residing at Maligaon in
the district of Kamrup, Assam, ﬁu hereby solemnly affirm
angd - verify _  that = the = statements . made | in
paragrapha!jQ%¢C[?9:fy:?iﬁfﬁbﬁ?f@??i@?&?w?,n.m...n““.are
trua  to  the best of"my'knmwiQQQE, those mads in  para-
graphs ‘?ﬁ?j:?éw;ﬁéf?hkﬂt,,..arm true to my information

derived from records and the rests are my bumble submis-

sions before this Hon'ble Tribunal.

© -and I sign this verification on this 374

.
I
Mﬁaynqi;ﬂf%gy??3»n592003~ab Buwahati .

St (v o Wﬁ/ |
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S~ ‘
The left-over name from (120) & (58 Ex. casual lists of SC & ST Candidates with old serial Nos. & Biodata.
SI._old Candidates Name Father's Name Date of Date of Date of  Address for Communication
No. S/No. v Birth Appoint. __ Discharge
1 2 3 4 5 6; 7 8
I 61 Suren Ramchiary S. Ramchairy (ST) 22-01-63 2'7-03%84 07-01-86 C/0. Kumud Boro

. CCM Office, N.F. Rly
_ ‘ Maligaon, Ghy-11.
2. 75  Ratan Boro Jamuna Boro (ST) 01-02-66 02-04-84 31-12-86 Vill. Natun Ghatuwa
P.O. Phuluguri
Dist. Sonitpur, Assam
83 Mizing Brahma H. Brahma (ST) 03-05-66 13-06-85 31-12-86 Vill. No. 2 Phul Somoni.
P.O. Gelapukhun,
) ~ Dist. Sonitpur, Assam
4. 92 Sri Rajit Brahma " Karuna Brahma (ST) 01-10-66 05-01-85 31-08-85 Vill. No. 2, Kailajuli.
P.O. Dop-Dopi.
Via. Rangapara, :
Dist. Sonitpur, Assam |
|

. L m

I

3 ‘ 95 Jaidev Swax'giar}' Pamal Swarglary(ST) 27-03-65 01-07-83 31-01-86 Vill. Padampukhuri,
P.O. Badeti,
Dist. Sonitpur, Assam.
6. 97. Naren Ch. Basumatary Agan Ch. Basumatary(ST) 25-02-66 07-05-85- 31-08-86  Vill. Belsin,
P.O. Belsir,
Via- New Missamari,
7 Dist. Sonitpur, Assam.
7. 101.  Raj Kumar Mandal Radha Krishna Mandal(SC) 20-05-67 01-02-35  31-12-86 C/0. Sri Dilip Kr. Ghose.
\ Ward No. 2, Loco Colony,
Rangapara, Dist. Sonitpur,
, Assam,
8  102. . Biren Baishya - Baga Ram Baishya (SC) 10-11-66 03-05-85  31-12-85 C/O. Amal Baruah.
, : Vill, No. 4, Colony Pandu,
Rly. Qrs. No. EC/60/C
Guwahati, Assam.

Contd ................ P2/-
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ists of SC & ST Candidates with old serial Nes. & Biodata.

~
J

4

<

6

7

f 8

13

16.

104.

108.

110.

114.

115.

69.

Angat Das

Late Rupen Das (SC)

Radhe Shyam Mandal Hare Krishna Mandal

Monilal Nurzary
Swargo Boro
Ramesh Ch. Boro

Biren Baishya.

jogendra Pasi.

Ramji Das

Naren Ch. Boro.

ﬁﬁﬁx@ ’

Debu Ram Nurzary(ST)
Dina Ram Boro (ST)
Late Dina Ram Boro (ST)

Late Daya Ram Baishya(SC)
Srt Sacheda Pasi(UR)

Late Sundar Das (SC)

Late Phani Ram Boro(ST)

ot

15-03-67
(SC)15-03-67
02-09-66
02-02-66

01-01-66

25-03-68

03-02-67

"21-04-67

05-03-68

wkkkEkkEE

03-05-85

01-03-85

50-06-85

21-07-75

10-04-86

31-10-85

31-12-85

30-06-36

21-06-86

31-12-87

15-11-75

15-11-75

15-05-87

C/0. Krishna Dutta
Rly. Market, W. No.2
£.0. Rangapara,
IDist. Sonitpur, Assam.
*C/0. Late Haricharan
. Sutradhar.
W.No. 2, Hindugaon,
P.O. Rangapara,
¥Dist. Sonitpur, Assam
Vill. Padampukhuri,
P.O. Bedeti,
‘Dist. Sonitpur, Assam.
Vill. Simuluguri,
P.O. Khilikhagun,
Dist Sunitpur, Assam.
Vill. Simuluguri, .
12.0. Khilikhaguri,
“{3ist Sunitpur, Assam.
/0 Biraj Das,
Vill. Rangapara, Garden -
Colony, P.O. Rangapara,
Dist. Sonitpur, Assam
Vill. alipurduar Jjn.
Rly. Qrs. No. 368/B,
P.O. Alipurduar Jn.
“Dist. Jalpaiguri, N.Bengal
Vill. Santi Colony,
Near SC/ST Office,
PO. Alipurduar Jn.
‘Dist. Jalpaiguri, N.Bengal.
Vill. Padumpukhun,
,2.0. Janata, Via. Bedeti
Dist. Sonitpur, Assam
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M. F. .{ailwa)'o O{{ice Of the :2&.‘3’

Alipurduar Junction.

(for porsonal attention of Shri B.Devgupta, SFO/CON ) ' HE

i : | BT
L : .- S R %
+* In your letter under reference, you have mentioned’ o
., that Gi's approval of the eases. are under your scrutiny, -4gﬂ_
: Since nothing can be done for. screening of the staff : ‘::i::
g??aged in the PRailway service on or after 1,1.81 without Hedh
r !

$ personal approval, you are requested to kindly communicate
GM!'s personal approval in favour of all the candidates shown

in your 1list

also send a copy of such approval to this office for office
" . record. A very early action in the matter is reyuested.
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Atested.

'E:Anvooate..

' ~ Divisional Railway Manager (p), '
Recv [E) P Byl Lionroer (P,
L August 8, 1995, At
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ﬁJ'Vf\r‘a’:‘»'(‘ ["-"i'[—" 5
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Sub ¢ Special recruitmant drive of SC/sT candidates, o
Ref : Your letter No.E/57/CON(SC/5T) dt. 4.2.95. '

who kax® were engaged on or after 1,1.81 and
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T for DivisiondIN\{ailvay Wyfnager (P),  wif
. Alipurduar Junction. b
fl CépY'to GM(P)/Maligaon for information please, This S
r " refers to GNM/CON/Maligaon's letter under Gy
VoKt o~ Feforence ‘addressed to DAM(P)/APDT with a copy B
'%;’, . to him and others, . . N
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CENTRAL ADMINISTRATIVR TRIBUNATL

Original Application No. 79 of 1996,

Date of decision : This the 11th day of January,1999,

Hon'ble Mr. Justiéé D.N.Baruah, Vice~Chairman.

Hon'ble shri G.L.Sanglyine, Administrative Member.

Shri Ananda Ramchiary & 31 Others.
All are ex-casual labourers
' in the Alipurduar Division,
. .
g
=)

N.F.Railway.

f : By Advocate Mr. S.Sarma.

Iy I
.

=versus-

1. Union of India,

represented by the General Manager,
N.F.Railway,

Maligaon, Guwahati—l%,

v

The Divisional Railway Manager (p),
Alipurduar Junction,
Alipurduar.

i 0 o o300 The General Managef (Construction),
' N.F.Railway, Maligaon,
f

Guwahati-11 +«+s+. Respondents

} ‘. , ,  None appears on behalf of the respondents.
b

- " QRDE R

BARUAH J ‘(Vv.C.).

[ ]

)
: .
|

Thirty ‘two ‘applicants have filed this present applica-

tion. Permission as . per

the provisions of Rule 4

g : (5) (a) of the Central Administrative Tribunal(Procedure)

4 ; Rules 1987 was granted by order dated 28.5.96.

{i i 2. In this application the applicants have
:% .? Prayed for directions to the General Manager, N.F.Railway
‘% ' | Maligaon,

to issue necessary approval towards engagement

. "W. Contdco'
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of the applicantsaade<y,orafter 1.1.1981 and also to
confer the benefits to the apﬁlicanta as casual labourers
under the rules and thereafter appoint the applicants
against ghe available backlog vacancies meant for
Scheduled Tribe candidates and another reliefs thoy

are entitled to.

.3. All the ' applicants belong to a community

recobnlsed .as Scheduled Tribe and therefore they

H *~ - are entitled to special privileges under the Constitution.

]

The applicant on being selected, were engaged as

Y
casual worker and had been working as such. They

~

i

- e . — —— - WOL K€d the"requisite_;npmber _of working days to get
M L] ' HE.
;f ' o temporary status as well as other benefits under

'
H

theScheme. However, service of the applicants had

I R been terminated prior to 1981. Thereafter, in the

” ’ year 1995, the Divisional Railway Manager, ‘Alipurduar

Junction, N.F.Railway, issued a circulér dated 13.02.1995

regarding Sbecial Recruitment Drive of SC/ST candidates.
. : - : ) , 1
As per the said circular in order to clear the back

vy | SR ) . N f ‘
o log of SC/ST Group 'D' recruitment categories in

Yo 1 ’ “a .
I terms! of GM(P)/MLG's " letter dated 1.7.1993, special
N
;% . recruitment drive was under the process and due to
‘ » . . . h
} . ‘ _ non-availability of Scheduled Tribe candidates amongst

the existing casual labourers in combined seniority

list, a 1list of SC/ST ex-casual labour-of open line

~ -
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and construction Organisation wasg submitteqd by the Divi- %$

R R

sional Secretary AISCTBRA/APDJ.

In the saigqg list Names

of 56 Rumbers

e

of construction ex-casual labour was .

Heard Mr. S.Sarma, learned counsel appearing

[

gf
Ra
Submitted. Pursuant ¢o this list, the hame of tpe ;
applicants were includeq, However, name of tne applicant »%_
No. 18 was not jn the said 1ist. F;
4. a
}
;.
On- behalf of the applicants, o
“ ar
1 i'
24
5. Mr. sarma submits that the authority after

T
. L SEY

having been forwarded except the applicant No.1g

. e o e———

they ought to have been engaged but

-f§;§;*74?3£?

nothing wasg

- done. Mr, Sarma further submitsg that

RPN e B )

non~aétion of i
the authorities to engage the applicantg giving ai1j

the benefitg

they are entitled ¢o under the scheme

g
Iy

09

has causeq great hardships to the applicants besides

they are being Prejudiceqd, Therefore he Prays a direction

ok TN pny

to the respondents to act in termg of the decision

taken by'the authoritieéuboncerned 48 mentioned above,

i At e o
e e e

B e A TR, W

6. On  hearing the counsel for the applicant ;
and on Perusal of the application we feel it will { %

; I Www) 7
be expedient if the applicants file

representation

. .
giving details about their grigxances within g period

T o

°f one month frop the date of receipt

s e ey, -

‘BE..of this order, i
If such: representation ig fileq within thig period, g
42 : 1 Contd.., .
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the authority- shallv;_consider« the same ang take a
-
decision regarding eéngagement of the applicanfs.Lﬁf

the respondents have

already taken g decision to

engage the applicants “there may not be  any difficulty

in taking such decision,

[

7. A. We, therefore application

dispose of this
Hi ' N ¢

with“‘direction to the

“y

-respondents to consider the

order and respondents sghal}l take decision regarding

the

€ngagement of the applicants within two months
thereafter.

[ . B
8. . Considering the facts ang Circumstances

of the case, we however, make no order as to costs,

trd
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20, Ranii+ malnoT - Mabin Boro GM /20N MLG ""féb‘-c £2.7-78 404 ur. 51 Fiiled,
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GOVIJUNMENT OF INDIA -

T
YIVISSION FQR Sa IEDULFD_“C‘\SH?S & SCHEDULED TRIBLS @’
STATE OFFICE: GUWAHATIL.

(1. S. Road. Christian Dasti,
Guwahati -~ 781 005,

- Dated £ 26™ Apnl 2001, .
To R
The General Manager (P) | . b
“".Railway . -
Maligaon,
Guwabhati-781011,

[Attention:Smt. P. Lakra. SRO (RP)]
Subject:Representation of all India SCs/STs R

ailway Employees Association,
Ranvapaea repading

:tl)x'nrpzzioq_n_[_j{_x.__.("Ag.x'l_n:\_l_l&.nbm|r in Group "0,

Sir,

With reference 0 your office letter no. E/231/Resvw/ConvPi-11 dated 12/17-4-01-

on the subject cited above, please find enclosed herewith another copy of the Statement consists :
of 120 ex, SC/ST Casual Labour, as desired.

The enclosed list of 120 ex. ST/ST Casval Labour forwarded by DRM (Py APDJ
lo GM/Com/MLG for verification vide endorsement dated 10/7/95 has been compared by this

office with the list of 49 ex. ST Casual Labour whose appéintment have been approved by the

DRM (1) PPDI vide Memo no. L/227/RCSV (E) AP dated 21.4.2000 and found that the names

of the ST candidates of the 49 approved list are also appuaring in the list of 120 ex. SC/ST
- Casual Labour.

Thercelore, neeessary action may please be
- appointment of rest of the SC/ST candidates from the list of |
takenreport may please be submitted to this Office at the ¢

aken immediately to ensure the
20 cx. Casual labour and an action

arliest. ;
___/‘ . ,..:
Encl. As abave, . o
Yours faithfully,
g
> (J: POBDAR )
P (,. i i
| L DIRECTOR
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LIGAON, GUWAHATI! (ASSAM)
Gpacial Recrullment Diive for Bcheduled Gasts
' & Schodulsd Tribo Candldatos
mployment Notice No, NFR-2/2001

0 -

il e apre e G

Shuat, Photographs and in difterent place of the appleation form nusltn Y Aans TriIS CHQUILY
BE HOTEDYERY CAREFULLY, Any vivistion may disgahly ha caviate Applc atons Khouks b4
BRel by oty posi OMLY,

£ Inetast dain and thine of taselut af appllaatinn 1n 31,14 3005 (5 09 fany and b wiit nat |y
.jg’_{g(:dgj 1y BCuouitt: Apptic i (Sl plar tha Gloekiy shila Bl knim will tag naaad
L AT

8. Appicotion should be Med In by the candidate in his oF har swn hancheiing onty,

1.1/ mors than one application Is received in one onvelop all the appiications wit L+ 1ejpctad

8. Candidates who are working In any government depastment or public s0ctor underlaking shouk
sond thelr appication Byough ther dopastment end

Category No. 91
Cloaing Dale:
wuwuu.wmtmnmscmsn $ Jor BIng Up of 505 posty of Track
ot Xhalanl in N F Redwsy.
THIB RECAUITMENT IS FON ¢ (FOUR) DIVIBIONS OF N.F RAILWAY LE.TINSUIIA; LUMOING,.
\UPUROUAR AND KATIHAR. ~

‘laase tead the entire neUfieation sarehsly betote filling up the spplication form.

WAITTEN TEST SHALL BE CONDUGTED ON SAME DAYS FOR ALL FOUR DIVISIONS

AENTIONED NELOW, HENCE CANDIDATES MUST SEND APPLICATION TO ONE OF THE

TOLLOWING DIVISIONS ONLY AS PER THEIR CHOICE.

A Case & candidale spples bmom«nmmmmumwbu cancelled
Spectal drive for filing up of SC/ST backiog vacancles (Tolal number :698)

Avision | Categeryof | Total . Breakup of | Address lor sonding spplication
Post number ol | Vacancles
vatansies
” <athey TNackman 12 . €7 | 88 | Oisional Ralway Manager (Persorned)
Khalas 2 ] 1 N.F. Radwey, Kathay, Dihey, ° .
Pih-35410%
wmdng | Mackman 14 53 | 83 | Divislonal Ralway Manoger (Personne!),
’ Khelast s 11 1 24 [HF Rabway, Lumdng, Assam
. Pin-782447. .
A Nipwdusq TNackman 130 k14 93 | Divisional Radway Manager (Petsonned),
Khalasl 17 [ ] § | N.F. Redway, Alpurcuar, West Bengal,
"1y IPr301
Teakla | Tackman 140 §T | 83 | Divislonad Raliway Manegwt (P sorned)
N ¥ Radway, Thaukie, Assam,
PinT06128
Yolal " nr{ i

Abbteviation | $C-Schacksed Caste. ST-Scheduted Tribe.

Nole t The number of vacancies piven as provisional ong .nay Increase of decreats as por

toquirament of he Ralway. This Ralway wil not be responsible kar sny ks sullered by e cancidale
0ue 10 teducton of vecancies.

Tha Adminis¥abon reserves the right o hokd sepaata, sdditonal/supplementary of te-axamination
1ot 8l or s0me of he candidates. .

to spplication will be scospled a1 NF Railway Hesdquarters Offics.
1 Bahomas lor Recrultment ’

Tha tecruliment process shell be in three stagesn:

(1) Odjectve type written sxamination (Prelminary Test)

() Otjective lype wrinen oxam (Fnal Tes)

(i) Physicel efciency st -
Suctesshd candidales whe have coms Syough the two
olficiency 1es) 10 823090 candidales, Aness for he post
(However, e procedure ls Bable 1 change without any rher notics)

™he medum for he 48 examinalions shal be Hind andior English.

THE WRITTEN EXAMINATIONS AND PHYSICAL EFFICIENCY TEST SHALL BE HELD AT
DIFFERENT PLACES WITHIN THE JURISDICTION OF N £ RALWAY ONLY.

3. Job Roquiirernents | The post of Rackmaen is dasicaly meant for the maktenance of Ralway
Tack. The Job entalls Ming of heavy rals snd woridng with spade, sickle, beater stoel, bar-crow,
take bakast and other P. Way ols for hhe upkesp of Rack, Bridges and other vack txtures.

mmmumnmnnhmvm-maomm.m-mmdmbumA_

and requires & igh level of physical finess fr efficient dischage of tules,

m-:mmumum,.wmmm-ousowmmo«mu.

4 Pay Sesiet  Re.2610-60-3180-65-3540/- phus usual alowances as per he provaling 1ates
Rackman,

Ra, 2550-$8-2600-60- 3200/
© Khalaal,

$. Minimum Academis Gualification 1 .
Clase VIl pass kom recognizad sducationsl ns¥ason. \
{Sutimis ston of bogus 8chool Ceniicole wil dquably e candikkila)
8. Age as on 01.99.2001
SC/BT: 18 1o 38 yeurs.
For Sarving Asltway Employes:
{Who have pui In 3 years contrasous bervice Inchucing Casual Labowr and Subsittes)
Upper sge bemit le - 8C/S 45 yoars.
Thek sppicaton ahoud be sent Brough the cadke contoling authoxdly.

+Physical Slandard:
The cancidala must possess sound bodlly health and phy sical #ness 1 do hard work a3 incSeateg
n “Job requiement’, anywhers and at any ¥me Trouphoud the yesr. The physical eficlency wst

ey intar als inchuds ifing weight of 40 kg. and ability 1o run with the weight kr & distance of 100
MU within presoribed Qualdying e,

8. Medical Slandaid 3

Candidales sslected in ordet of merk and o3 per axising 14ssrvadion nass, wil be put Bvough
Oelalied medical axamination 10 as1e3s ek hiness.

0, Eye Sight : B-1 twith or without plasses) for Tiackman and Khaiast.

10, Piace of posting : Thay can be posied withia the hrisdichon of the dvifions of N.& Rudwsy,
MM.MN.WIDQMWQMNFM".

11, Payment of ezamination fee/pestal P H

Examination Fese ! . .

For SC/ST candidates ¢ Re. 10 00 {ondy postal charges)

12 Mods of Payment: Crossod Indian Postal Ordor(e) drown In twoowr of FAGCAONLF Raltivay,
The postal orders should be paysble sl Guwahetl, Candidatas must wilte thelr name, AR adchess
On 16 place piovided n he Postal Order(s) The date of 1ssue of Postat Ordar(r) mustnot be prior
1o e dale of liaue of Tis Empieyment Notice. Postal Orders without the 360l kom the lisuing
postoMce wil not be pled and thelr didature will be rejecied. Payment it any othec form
wnmlboutwwnwmwumwffnmhd )

13. How 1o spply 1

1. The canddate should a¢ply 10 he Divisional Radway Manset (Peraonned) of the Divisicn according
umm-unmuwmumrxmmmvmpwam

stze, .
!.Ahﬂllnhnwmknumswbodhuodhwupohlmncuomy
onby ls not applcable for a candidote, *Not spplcatie’ (NA) shoutd be wiitton apeinst that column,
3. Ful postal addi 39 of the cancidiate with pin code for communicaton with e name of he hearsst

phus usual allowances a1 per the prevaling 1ates for

Raitwey Slaton and Permanent adess st be ghven.

4.Candidates must oign in R (wd not intad) 1n diferent places on the spplicabon lorm as indicated
Mmmmwoﬁm«uuﬁm-hmwunm:hw.cm .

The style and language (English or MindS) of signature 01 e upper portion of Admit Card, Answer

.

sage wiitten L3twil be subjecied o physical

P2

gwith N

9. Erwelop contnining the application and ity enclosure ahouid be adhessed to the Divisional
Raliway Manager (Pstsonnel) of the

sones/ned divisien adsording to 1he chotes of the
eandidates auperscribing the words “Application in responss lo €mployment Notlee Na,
NFR-2/2001 (8pectai Reerultment D¢l

0 they shoutd alao aubmit 'no oljecton corsfhicay

ve lor BC/ST)" on the 0p tef 1idta of the srvelop,
10. Encloaures ¢
The bilowing enclosures shoudd be Properly stapled/s¥ched aiong with the appicabon,
A) Coples of certifcates Inregasds

to academic qualification, prool of ngo, caslo, mask sheet must
be altesied by sny of the lollowing authoriVes wmid enclosed slong with application. Par beulars prints
on e back of the mark sheeVcertificates shouid also be photocopied Invariobly.

(1) Members of Pasiament or Members of Legistatve Assembiy,

(2) Gaxetad OMMcers of Central or Slale Qovernmoent,

(3) Tahashaars or Nayab/y. Tahasiidars authorised to axercise Magestrate Powars,

(4) Principals or Head Masters of at fecognized Educational Instiutions. *

B) Three recent pass

portsize phatographs of the appiicant with huil algnature on the hont ol the
photographs, one gf wi

hich should be pasiad in the $pace provided in the applicadon kvm and the
other two staplec/stiched Armly with all anclosures.

C} SC and ST cancidales must attach custe cerlificatae |

competent authority. (Format of certificate for SC/ST Is given

14. Notes :

{A} Necessary certificalssntestmonials/documents mus

xact Ymnslation of he sama typedin EngfisivHind and sl

81- 13.10 (A) above should be produced.

(8) A candidats who submits any forged certificate for securing eligibility

1ejector. of by candidature for s paticular recrultmant bl ho will he

Wy sxaminalion conducled by sny zonal tolways/Raitvay Rucrultm

Bable bor leg2! action,

(C) Candidatas’ inal sppolnknent wil be made based on vatification of the Catia Cortifca'e st

({0) The decision of the Divislonas Ralway Manager (Porsonnel) of t1e shvisiona in 6l maters felating

¥ sigiblily of cancidates, atatment of examinalon cants

fecrutment shafl be Anal and binding
; sntortained In thls connaction,

{E)N_F Ral'wey shali ntimate only to 30 lound eligitis 1o appaar In the wrilten taal and subieqauent

stages of sstection. It doos notunderilaks any responasbility ke suncing reply 1o the canddatss not

seleciad of not called lor writtervphyalcal oficlency tast etc, .

{F) N.F. Raitway is not rasponsible for any postal dalay and wronq daivery efe,

{Q) Tha numbar of vacancies shown in this employment nolice 13 provisional and may inCroase or
decrease accordng 1o exigoncles,

{H) Candidaias Urying to use unlair means ar canvaseing Inany torm wiit Yo dlaqualifted ang
thelr candidature wili be cancaetled without any notice.

{1) impetsonation or misbehaviour in the sxamination halt witt rondor ha candidtato daquanfied
(J) Rakway Adminisbation teserves the fight 1o hoid any re-exam:nation or eckhbional examinations/
physical etficiency testAnterview,

{K) Fot any tegal action wising out of this ampioyment notice the jurisdiction shall bo CAT/Guwahay

L) bo not buy the form from any person of agency as nobody has beaa suthotised o el
forma,

(M) Raliway admintstration la not tesponaible for any Inadwertent error In the advertisemant
and will not be held for any postal detay or wrong delivery:

Dy. Chis! Personal Officer (Gaz) & Controtiat of Rectulunent

n prescribed format jasved by e
o Annoxure-8)

t be in English or Hindi. 1f It \s not 92, the
Besiad by any of the suthorites monﬂonvl‘

shall be Uable not only by

dahaited ftom sppeasing in
ont Bosrds and wis alyo be

on the candidates and na enquity or cortespondence wil bo

AdReRUID-A
APPLICATION FORMAT
(To be Niled by the candldate In hisher own handwriting)
* Community ** Division for which appliod
- {scsm)

* §C-Scheckied Ceste; ST-Schaduted Tribe

“° Stale choice lor one Division only out of 4 Divisions | o, Alipurduar, Kathar, Lumdng A Tinsulis,
{Indlcate your Disulct and Gtale according tw present address)
DISTRICT

GYATE Lpnce ba 1aceni
— 1 R Elegnon s

photoaph signed
o on the hont of
‘ pholograph by the
candcais.

1.1do hereby apply for recrultment to Group ‘D’ POLIN .. - Divislon ol HF Raltwsy

In fesporse to Employment Nolce No. NFR-2/2001 CATEGORY NO.01,
2. Name of the candidale ;

3. Folher's Name (Stvitate):

4. (1) Oate of Dirth (in Cixlstan Ere): Dato Month Yoar
' 50 0 Y O O
(1) Age ad on 1,9.2001 ; Year Mot Days '
‘ L O 1 T 0

{K) 1 you claim age rslaxation, | Bzale tie reaton Barect,
(Oocumantary proof 1o be attached)
6. Full Postal Adaress for communication: {in capital lattors):

8.Noarest Ralwey Station ...............

Cunsituddan-niges

aed -

B I A

8 and any ather matet related Yo Uy

ANNEXURE — %\«‘7 l%h..

A e e —
-
e
2 .
it 47

Lo
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